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Tribune 

MPs question absence of FIR in cash-at-judge’s house case 

Seek code of conduct for higher judiciary 

https://www.tribuneindia.com/news/india/mps-question-absence-of-fir-in-cash-at-judges-

house-case/ 

ADITI TANDON SATYA PRAKASH New Delhi, Updated At : 03:56 AM Jun 25, 2025 IST 

The panel has found some evidence that indicate that the burnt cash was removed from 

the storeroom on May 15 after a fire incident came to light, say sources. File 

Parliamentarians cutting across party lines on Tuesday demanded a code of ethics for 

higher judiciary and asked why no FIR had been registered in the cash-at-judge’s house 

case despite recovery of burnt wads of currency notes. 

The MPs raised these issues at a briefing of the Parliamentary Committee on Personnel, 

Public Grievances, Law and Justice by Secretary, Justice Department on “Judicial 

processes and reforms”. 

The briefing covered two subjects — code of conduct for the judges of higher judiciary 

and judges taking up post-retirement assignments. 

Sources said the dominant concern at the meeting was the absence of an FIR in the 

matter pertaining to recovery of cash from the official residence of Justice Yashwant 

Varma of the Delhi High Court , who was later transferred to the Allahabad HC. 

Many MPs red flagged a missing FIR despite incriminating evidence and asked why the 

process of removal of the judge had not been initiated even after the in-house probe 

panel, appointed by the Chief Justice of India, recommended the removal of Justice 

Varma. This recommendation was based on the panel’s conclusion that “bundles of cash” 

were indeed recovered from the storeroom of his official residence in Delhi and later 

removed under suspicious circumstances. 

The legislators asked the government to draft a comprehensive bill addressing ethical 

issues involving higher judiciary. They said there should be a cooling off period of five 

years for judges to be appointed post-retirement. Some MPs also said retired judges 

should not be nominated as MPs. Incidentally, former CJI Ranjan Gogoi, a member of the 

parliamentary panel, was absent on Tuesday. 

The present legal position on FIRs in matters involving the judiciary is that the police can’t 

register an FIR against a sitting HC or SC judge on their own in view of the Supreme 

Court’s direction in K Veeraswami versus Union of India (1991), in which it was held that 

such a criminal case can only be filed after consulting the CJI. 
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“No criminal case shall be registered under Section 154 of the CrPC against a High Court 

Judge or Chief Justice or a Supreme Court Judge, unless the CJI is consulted in the 

matter,” the top court had ruled. 

The Delhi Police could have, however, lodged an FIR without naming anybody and later 

approached the CJI for his permission, if they wanted to name Justice Varma as an 

accused in the case. 

As far as post retirement appointments of judges go, a slew of existing laws in India 

prescribe that only a retired judge of the SC or of a HC can be appointed as chairperson 

and member of a tribunal. 

There are several commissions and tribunals such as the NHRC, state human rights 

commissions, National and State Consumer Disputes Redressal Commissions, Central 

Administrative Tribunal, Armed Forces Tribunal and National Company Law Appellate 

Tribunal, in which retired judges are required to be appointed as chairpersons and 

members. 

As regards code of conduct for judges, India has no standalone code. The SC in its full 

court meeting on May 7, 1997, had adopted two Resolutions — The Restatement of 

Values of Judicial Life, which lays down certain judicial standards and principles to be 

observed and followed by the SC and high court Judges; and “In-house procedure” for 

taking suitable remedial action against judges, who do not follow universally accepted 

values of judicial life, including those included in the ‘Restatement of Values of Judicial 

Life’. 

As per the established “In-house procedure’ for the higher judiciary, the CJI is competent 

to receive complaints against the conduct of SC Judges and the Chief Justices of the 

HCs. Similarly, the HC Chief Justices are competent to receive complaints against the 

conduct of HC Judges. 
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Jurist 

India urged to cease `illegal’ and `inhuman’ punitive demolitions 

https://www.jurist.org/news/2025/06/india-urged-to-cease-illegal-and-inhuman-punitive-

demolitions/ 

Arshiya Gupta | National Law U. Delhi, IN 

June 24, 2025 12:31:45 pm 

Independent human rights experts have issued a stark warning, calling on India to 

immediately put an end to its practice of arbitrary and punitive demolitions that 

disproportionately affect low-income households, minorities, and migrants. According to 

the UN Special Rapporteur on the right to housing, India is leading the front in illegal 

home demolitions. These actions are denounced as an “aggravated form of human rights 

violation, and are especially egregious when they target or discriminate against minorities 

or marginalised communities”. 

According to the UN experts, the demolitions have been utilized by state authorities since 

2020 as a form of collective and arbitrary punishment following communal violence 

and protests. Between 2020 and 2022, over 2,840 properties, predominantly belonging 

to Muslims, were destroyed across various Indian states. This aligns with observations 

from Human Rights Watch, which noted in October 2022 that Indian authorities are 

increasingly employing summary and abusive punishments against Muslims, often 

“blatantly disregarding the rule of law” and sending a message of discrimination and 

attack. 

Reports indicate that public authorities and politicians have at times incited communal 

violence against religious minorities, with state actors allegedly supporting, participating 

in, or failing to investigate violence by Hindu nationalist vigilante groups due to their links 

to the ruling Bharatiya Janata Party (BJP). Attacks on mosques have also been reported, 

with some allegedly bulldozed for being “illegal structures”. Moreover, historically 

disadvantaged and marginalized communities such as Scheduled Castes (SCs) and 

Scheduled Tribes (STs) face rampant caste-based discrimination, with employers 

sometimes restricting their access to basic facilities and places of worship. 

India has a National Human Rights Commission (NHRC), which is recognized for its full 

compliance with UN-mandated Paris Principles and has been accredited with an ‘A’ status 

by the Global Alliance of National Human Rights Institutions. The NHRC actively pursues 

a “human rights-centered approach” and takes suo motu cognizance of serious matters, 

including police high-handedness and custodial deaths, which are also areas of its focus. 

However, reports also indicate issues with police effectiveness, including inadequate 

training, limited resources, corruption, and bias, particularly affecting underprivileged 

groups like SCs and STs. Authorities have also imposed temporary internet blackouts, 

ostensibly to maintain law and order, but which have in practice been used to suppress 

dissent. 
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Judicial bodies have condemned these demolition practices. The Supreme Court’s 

Division Bench in April 2025 deemed the demolition of six homes in Prayagraj, Uttar 

Pradesh, “illegal,” “high-handed,” and “inhuman,” ordering significant compensation. The 

court criticized the practice of providing “less than 24 hours” notice, often merely “affixed” 

to homes, rather than ensuring personal service, which led to people losing their houses. 

This landmark order facilitates viewing punitive demolitions not only as violations of the 

right to shelter but also through the lens of cruelty and torture. 
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The New Indian Experss 

Gopalpur gangrape: NHRC seeks report from chief secretary, DGP in two weeks 

The Commission has observed that the content of the media report, if true, raise a serious 

issue of violation of human rights. 

https://www.newindianexpress.com/states/odisha/2025/Jun/23/gopalpur-gangrape-nhrc-

seeks-report-from-chief-secretary-dgp-in-two-weeks 

Express News Service | Updated on: 24 Jun 2025, 10:03 am 

2 min read 

BHUBANESWAR: The National Human Rights Commission (NHRC) on Monday took suo 

motu cognizance of the gang-rape of a 20-year-old college student in Gopalpur on June 

15, and directed chief secretary Manoj Ahuja and DGP YB Khurania to submit a detailed 

report within two weeks. 

Issuing notices to the chief secretary and DGP, the rights panel specified their reports 

should include the status of investigation in the case, the victim’s health condition, and if 

any compensation/ counselling was provided to her. 

The student was raped by around 10 youths, including four minors, at Gopalpur sea beach 

where she had been along with a male friend. The accused overpowered her friend and 

sexually assaulted her. The incident has raised a serious issue of violation of human 

rights, the NHRC noted. 

Last week, the National Commission for Women (NCW) asked DGP to conduct a swift 

and time-bound investigation into the incident. The NCW chairperson Vijaya K Rahatkar 

also asked the DGP to ensure that compensation was paid to the rape survivor under 

section 396 of the Bharatiya Nyaya Sanhita (BNS). 

CAW&CW has collected digital and DNA evidence in the case 

Briefing the mediapersons on the day, Crime Branch DG Vinaytosh Mishra said on the 

direction of the DGP, Crime Against Women and Children Wing (CAW&CW) immediately 

took up the investigation of the case. “The local police had arrested the six youths and 

detained the four juveniles. Our priority is to make the investigation watertight and ensure 

the culprits are punished as per the law,” he said. 

The CAW&CW has collected digital and DNA evidence and seized CCTV footage of the 

10 youths in the area before and after committing the crime. “Their mobile phones have 

been confiscated which also contain vital evidence. We have requested the State 

Forensic Science Laboratory (SFSL) to extract the digital data and submit the reports at 

the earliest so that the charge sheet is filed without any delay,” said Mishra. 
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PIB 

NHRC, India takes suo motu cognizance of the reported death of two workers and 

injuries to another after inhaling poisonous gas at an effluent waste treatment plant 

of a Pharmaceutical company in Anakapalli district of Andhra Pradesh 

Issues notices to the Chief Secretary, Government of Andhra Pradesh and the 

Superintendent of Police, Anakapalli, calling for a detailed report on the matter within two 

weeks 

 

The report expected to include the status of the health of the injured and compensation, 

if any, provided to him and the next of kin of the deceased 

https://www.pib.gov.in/PressReleasePage.aspx?PRID=2139127 

Posted On: 24 JUN 2025 12:01PM by PIB Delhi 

The National Human Rights Commission (NHRC), India, has taken suo motu cognizance 

of a media report that two employees died and another was hospitalized after inhaling 

poisonous gas when they were working during the night shift at an effluent waste 

treatment plant of a Pharmaceutical company in Anakapalli district of Andhra Pradesh, 

on 11th June, 2025. Reportedly, the victim workers collapsed after inhaling the poisonous 

gas, suspected to have been released during the waste treatment process. 

The Commission has examined that the contents of the news report, if true, raise serious 

issues of violation of the human rights of the victims. Therefore, the Commission has 

issued notices to the Chief Secretary, Government of Andhra Pradesh and the 

Superintendent of Police, Anakapalli, calling for a detailed report on the matter within two 

weeks. 

The report is expected to include the status of the health of the injured, who was 

reportedly undergoing treatment at a hospital and compensation, if any, provided to him 

and the next of kin of the deceased. 

***** 

NSK 

(Release ID: 2139127) 
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Times of India 

NHRC seeks report on pharma plant gas leak 

https://timesofindia.indiatimes.com/city/vijayawada/nhrc-seeks-report-on-pharma-plant-

gas-leak/articleshow/122053175.cms 

TNN | Jun 24, 2025, 10.47 PM IST 

Visakhapatnam: The National Human Rights Commission (NHRC) has taken suo motu 

cognizance of a media report stating that two employees died and another person was 

hospitalised after inhaling poisonous gas during their night shift at an effluent waste 

treatment plant of a pharmaceutical company in Anakapalli district on June 11. According 

to reports, the workers collapsed after inhaling the poisonous gas, which is suspected to 

have been released during the waste treatment process. 

The commission has determined that the news report, if accurate, raises grave concerns 

over possible violations of the victims' human rights. Notices have been served to AP 

chief secretary and Anakapalli superintendent of police (SP), seeking a detailed report on 

the incident within two weeks. 

It may be recalled that Parimi Chandrasekhar (32), assistant manager in safety wing of 

the pharma company, a native of Telangana, and Saragadam Kumar (25), shift safety 

officer and a native of Munagapaka in Anakapalli district, lost their lives, while 37-year-

old Naidu Bhansali (helper), from Odisha, was hospitalised following suspected inhalation 

of poisonous fumes at Sai Sreyas Pharmaceutical Private Limited, located within 

Jawaharlal Nehru Pharma City at Parawada in Anakapalli district on June 11. 

The factories department is ascertaining the cause of the accident. Authorities suspect 

that the three men inhaled hydrogen sulphide (H2S), a colourless toxic substance, which 

was allegedly released from the effluent treatment plant as they were checking the levels 

within the facility. 

The report is expected to cover the current status of the injured & compensation provided 

to him and to kin of the deceased 
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Economic Times 

NHRC takes suo moto cognisance of toxic gas incident at Andhra Pradesh pharma 

plant, seeks report 

https://economictimes.indiatimes.com/news/india/nhrc-takes-suo-moto-cognisance-of-

toxic-gas-incident-at-andhra-pradesh-pharma-plant-seeks-

report/articleshow/122042643.cms?from=mdr 

ANI | Last Updated: Jun 24, 2025, 01:03:00 PM IST 

Synopsis 

The National Human Rights Commission (NHRC) has addressed a notice to Andhra 

Pradesh officials following a toxic gas leak at a pharmaceutical company in Anakapalli 

district, resulting in the death of two workers and critical injury to another. The incident 

occurred during waste processing, prompting concerns over human rights violations. 

IANS 

The National Human Rights Commission (NHRC) of India has taken suo moto 

cognisance of media reports concerning the death of two workers and the critical injury 

of another due to toxic gas exposure at an effluent treatment unit of a pharmaceutical 

company in Andhra Pradesh's Anakapalli district. 

The incident took place during the night shift on 11 June 2025, when the workers 

reportedly collapsed after inhaling poisonous fumes suspected to have been emitted 

during waste processing operations. 

Citing serious concerns over potential human rights violations, the Commission has 

issued a notice to the Chief Secretary of Andhra Pradesh and the Superintendent of 

Police, Anakapalli, seeking a comprehensive report within two weeks. 

 

The NHRC has requested specific details regarding the condition of the hospitalised 

worker and any compensation provided to him or to the families of the deceased. 

Separately, officials confirmed that at least two workers died on the spot after inhaling 

toxic gases at a pharmaceutical facility in Jawaharlal Nehru Pharma City, Anakapalle 

district. The gas leak occurred when the workers opened a valve near a tank. The bodies 

were transferred to King George Hospital in Visakhapatnam. 
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Telangana Today 

NHRC seeks report from Andhra Pradesh on toxic gas deaths at pharma plant 

The NHRC has issued notices to the Andhra Pradesh government and police over the 

deaths of two workers and the hospitalisation of another following a gas leak at a pharma 

waste treatment plant in Anakapalli. 

https://telanganatoday.com/nhrc-seeks-report-from-andhra-pradesh-on-toxic-gas-

deaths-at-pharma-plant 

By PTI | Published Date - 24 June 2025, 06:09 PM 

New Delhi:The National Human Rights Commission (NHRC) on Tuesday said it has 

issued notices to the government of Andhra Pradesh and a senior police officer over 

reports that two employees died and another was hospitalised after inhaling poisonous 

gas while working at a waste treatment plant of a pharmaceutical company in Anakapalli 

district. 

The NHRC has examined that the content of the news report, if true, raise serious issues 

of violation of the human rights of the victims. 

 

The Commission in a statement said it has taken “suo motu cognisance of a media report 

that two employees died and another was hospitalised after inhaling poisonous gas when 

they were working during the night shift at an effluent waste treatment plant of a 

pharmaceutical company in Anakapalli district of Andhra Pradesh, on 11th June”. 

Reportedly, the victims collapsed after inhaling the poisonous gas, suspected to have 

been released during the waste treatment process, it said. 

Therefore, the Commission has issued notices to the chief secretary, of the government 

of Andhra Pradesh and the superintendent of police of Anakapalli, seeking a detailed 

report in two weeks, the rights panel said. 

The report is expected to include the status of the health of the injured, who was 

reportedly undergoing treatment at a hospital and compensation, if any, provided to him 

and the next of kin of the deceased, it added. 
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Devdiscourse 

NHRC Takes Action: Inquiry Launched Over Toxic Gas Tragedy in Andhra Pradesh 

The NHRC has issued notices to Andhra Pradesh government officials following reports 

of two deaths and one hospitalization due to poisonous gas at a pharmaceutical waste 

treatment plant. The Commission has requested a detailed report on the incident and the 

victims' conditions within two weeks. 

https://www.devdiscourse.com/article/law-order/3479648-nhrc-takes-action-inquiry-

launched-over-toxic-gas-tragedy-in-andhra-pradesh 

Devdiscourse News Desk | New Delhi | Updated: 24-06-2025 16:21 IST | Created: 24-06-

2025 16:21 IST 

The National Human Rights Commission (NHRC) has called for accountability from the 

Andhra Pradesh government after a tragic incident at a pharmaceutical company's waste 

treatment plant resulted in two deaths and one serious injury. The incident, which took 

place in Anakapalli district, exposes potential human rights violations. 

According to reports, the victims were exposed to poisonous gas during their night shift, 

speculated to have originated during the waste treatment process at the plant. The NHRC 

has issued a notice to the Andhra Pradesh government and local law enforcement, 

seeking a comprehensive report on the situation. 

The NHRC's notice demands details on the health condition of the hospitalized employee, 

alongside information on any compensation granted to the victims' families. The 

Commission has emphasized the urgency of this inquiry, setting a two-week deadline for 

the required documentation. 

(With inputs from agencies.) 

 

DEVDISCOURSE, Online, 25.6.2025
Page No. 0, Size:(0)cms X (0)cms.

https://www.devdiscourse.com/article/law-order/3479648-nhrc-takes-action-inquiry-launched-over-toxic-gas-tragedy-in-andhra-pradesh
https://www.devdiscourse.com/article/law-order/3479648-nhrc-takes-action-inquiry-launched-over-toxic-gas-tragedy-in-andhra-pradesh


Medical Dialogues 

Deadly pharma plant incident: NHRC seeks report from Andhra Govt, Chief 

Secretary and Anakapalli Superintendent of Police 

https://medicaldialogues.in/news/industry/pharma/deadly-pharma-plant-incident-nhrc-

seeks-report-from-andhra-govt-chief-secretary-and-anakapalli-superintendent-of-police-

150521 

\Written by Ruchika Sharma Published On 2025-06-24T16:25:33+05:30  |  Updated 

On 24 Jun 2025 4:25 PM IST 

New Delhi: The National Human Rights Commission (NHRC), India, has taken suo motu 

cognizance of a media report that two employees died and another was hospitalized after 

inhaling poisonous gas when they were working during the night shift at an effluent waste 

treatment plant of a Pharmaceutical company in Anakapalli district of Andhra Pradesh, 

on 11th June, 2025. 

Reportedly, the victim workers collapsed after inhaling the poisonous gas, suspected to 

have been released during the waste treatment process. 

The Commission has examined that the contents of the news report, if true, raise serious 

issues of violation of the human rights of the victims. Therefore, the Commission has 

issued notices to the Chief Secretary, Government of Andhra Pradesh and the 

Superintendent of Police, Anakapalli, calling for a detailed report on the matter within two 

weeks. 

The report is expected to include the status of the health of the injured, who was 

reportedly undergoing treatment at a hospital and compensation, if any, provided to him 

and the next of kin of the deceased. 
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UNI 

NHRC notice to Andhra Pradesh CS, SP in fatal gas inhalation case 

https://www.uniindia.com/news/india/rights-nhrc-gas-inhalation/3497718.html 

India Posted at: Jun 24 2025 3:04PM 

New Delhi, Jun 24 (UNI) The National Human Rights Commission (NHRC) on Monday 

issued notice to Andhra Pradesh Chief Secretary and Superintendent of Police, 

Anakapalli district in a case pertaining to two deaths due to inhaling of poisonous gas at 

a pharma firm. 

The NHRC has asked the authorities to submit a report within two weeks, giving details 

on health of the injured in the mishap, who was reportedly undergoing treatment at a 

hospital. 

In a statement issued here, the NHRC said that it has “taken suo motu cognizance of a 

media report that two employees died and another was hospitalized after inhaling 

poisonous gas when they were working during the night shift at an effluent waste 

treatment plant of a Pharmaceutical company in Andhra Pradesh’s Anakapalli district on 

June 11, 2025.” 

The workers reportedly collapsed after inhaling the poisonous gas, suspected to have 

been released during the waste treatment process, noted the NHRC. 

“The Commission has examined that the contents of the news report, if true, raise serious 

issues of violation of the human rights of the victims,” said the statement. 

UNI AJ RKM 
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The News Minute 

Poisonous gas leak deaths: NHRC seeks report from Andhra govt 

The National Human Rights Commission (NHRC) has taken suo motu cognisance of the 

death of two workers and injuries to another after inhaling poisonous gas at an effluent 

waste treatment plant in Andhra Pradesh’s Anakapalli. 

https://www.thenewsminute.com/news/poisonous-gas-leak-deaths-nhrc-seeks-report-

from-andra-govt 

Written by: IANS Published on: 24 Jun 2025, 1:43 pm 

The National Human Rights Commission (NHRC) has taken suo motu cognisance of the 

death of two workers and injuries to another after inhaling poisonous gas at an effluent 

waste treatment plant in Andhra Pradesh’s Anakapalli. 

The apex human rights body issued a notice to the Andhra Pradesh Chief Secretary and 

the Anakapalli Superintendent of Police, and called for a detailed report on the matter 

within two weeks. 

“The report is expected to include the status of the health of the injured, who was 

reportedly undergoing treatment at a hospital, and compensation, if any, provided to him 

and the next of kin of the deceased,” said a press statement issued by the NHRC. 

Taking note of a news report of the deadly incident of poisonous gas leakage, the human 

rights commission said the contents of the press report, if true, raise a serious violation 

of the human rights of the victims. 

Two employees died and another was hospitalised after inhaling poisonous gas when 

they were working during the night shift at an effluent waste treatment plant of a 

pharmaceutical company in Anakapalli on June 11. 

Reportedly, the victim workers collapsed after inhaling the poisonous gas, suspected to 

have been released during the waste treatment process. 

Established under the Protection of Human Rights Act, 1993, the NHRC, an autonomous 

statutory body, is an embodiment of India’s concern for the promotion and protection of 

human rights. Its primary role is to protect and promote human rights, defined as the rights 

relating to life, liberty, equality, and dignity of individuals guaranteed by the Constitution 

or embodied in the International Covenants and enforceable by courts in India. 

The apex human rights body has the power to take suo motu (on its own motion) action 

based on media reports, public knowledge or other sources, without receiving a formal 

complaint of human rights violations. 
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SCC Online 

NHRC takes suo motu cognizance of reported death of 2 workers after suspected 

poisonous gas leak at Pharma Unit at Anakapalli 

The NHRC noted that the victim workers collapsed after inhaling the poisonous gas, 

suspected to have been released during the waste treatment process 

https://www.scconline.com/blog/post/2025/06/24/nhrc-takes-suo-motu-cognizance-of-

worker-deaths-at-andhra-pradesh-pharma-plant/ 

Published on June 24, 2025 By Editor 

National Human Rights Commission: On 24-06-2025, the National Human Rights 

Commission (‘NHRC’) took suo motu cognizance of a media report highlighting an 

incident on 11-06-2025 where two employees died, and another was hospitalized after 

inhaling poisonous gas when they were working during the night shift at an effluent waste 

treatment plant of a pharmaceutical company in Anakapalli district of Andhra Pradesh. 

The report indicated that the victim workers collapsed after inhaling the poisonous gas, 

suspected to have been released during the waste treatment process. 

The Commission noted that if the contents of the media report were true, it raised serious 

issues of violation of the human rights of the victims. Consequently, it issued notices to 

the Chief Secretary, Government of Andhra Pradesh, and the Superintendent of Police, 

Anakapalli, requesting a detailed report on the matter within two weeks. The report is 

expected to cover the status of the health of the injured, who was reportedly undergoing 

treatment at a hospital, and compensation, if any, provided to him and the next of kin of 

the deceased. 
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UP Kiran 

मानवाधिकार आयोग सख्त: जहरीली गैस ररसाव से हुई मौतो ों पर आोंध्र सरकार को नोधिस 

https://upkiran.org/Human-Rights-Commission-strict-Notice-to-Andhra-government-on-

deaths-due-to-poisonous-gas-leak 

राष्ट्र ीय 2025-06-24 13:58:00 

Up Kiran, Digital Desk: आंध्र प्रदेश में एक दुखद घटना सामने आई है, जहााँ एक औद्योगिक इकाई से 

संगदग्ध जहरीली िैस के ररसाव के कारण तीन लोिो ंकी मौत हो िई और एक व्यक्ति घायल हो िया। इस 

िंभीर मामले पर स्वतः  संज्ञान लेते हुए राष्ट्र ीय मानवागिकार आयोि (NHRC) ने राज्य सरकार से गवसृ्तत 

ररपोटट मांिी है। 

यह गदल दहला देने वाली घटना अनंतपुर गजले में हुई, जहााँ कगित तौर पर एक औद्योगिक इकाई से हुए 

िैस ररसाव ने एक मााँ और उसकी दो बेगटयो ंकी जान ले ली, जबगक पररवार का एक और सदस्य घायल हो 

िया। 

NHRC ने मीगिया ररपोटों के आिार पर इस घटना का संज्ञान गलया है और इसे 'मानव अगिकारो ंका िंभीर 

उलं्लघन' माना है, गवशेष रूप से 'जीवन के अगिकार' का। आयोि ने ग ंता व्यि की गक जहरीली िैस का 

ररसाव औद्योगिक सुरक्षा मानदंिो ंऔर पयाटवरणीय गनयमो ंके घोर उलं्लघन का संकेत देता है। 

इस मामले की िंभीरता को देखते हुए, NHRC ने आंध्र प्रदेश के मुख्य सग व और पुगलस महागनदेशक 

(DGP) को नोगटस जारी गकया है। आयोि ने उनसे  ार हफ्ो ंके भीतर एक गवसृ्तत ररपोटट पेश करने का 

गनदेश गदया है। इस ररपोटट में घटना के कारण, गजमे्मदाररयो ंका गनिाटरण, पीग़ितो ंको गदए िए मुआवजे और 

भगवष्य में ऐसी घटनाओ ंको रोकने के गलए उठाए िए कदमो ंका पूरा गववरण होना  ागहए। 

यह घटना एक बार गिर औद्योगिक के्षत्ो ंमें सुरक्षा उपायो ंकी कमी और पयाटवरण प्रदूषण के िंभीर पररणामो ं

की याद गदलाती है। NHRC का यह कदम पीग़ितो ंके गलए न्याय सुगनगित करने और भगवष्य में ऐसी 

त्ासगदयो ंको रोकने की गदशा में महत्वपूणट है। 
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Janta se Rishta 

NHRC ने आंध्र प्रदेश के फार्ाा प्ांट र्ें जहरीली गैस की घटना का स्वतः  संज्ञान ललया, ररपोटा र्ांगी 

https://jantaserishta.com/national/nhrc-takes-suo-motu-cognizance-of-poisonous-gas-

incident-in-andhra-pradesh-pharma-plant-seeks-report-4103263 

Rani Sahu 24 June 2025 1:57 PM  

New Delhi नई दिल्ली : भारत के राष्ट्र ीय मानवादिकार आयोग (एनएचआरसी) ने आंध्र प्रिेश के 

अनकापल्ली दिले में एक िवा कंपनी की अपदशष्ट् उपचार इकाई में िहरीली गैस के संपकक  में आने से िो 

श्रदमको ंकी मौत और एक अन्य के गंभीर रूप से घायल होने से संबंदित मीदिया ररपोर्टों का स्वतः  संज्ञान 

दलया है। 

यह घर्टना 11 िून 2025 को रात की पाली के िौरान हुई, िब कदित तौर पर अपदशष्ट् प्रसंस्करण कायों के 

िौरान दनकलने वाले िहरीले िुएं की विह से श्रदमक बेहोश हो गए। संभादवत मानवादिकार उलं्लघनो ंपर 

गंभीर दचंताओ ंका हवाला िेते हुए, आयोग ने आंध्र प्रिेश के मुख्य सदचव और अनकापल्ली के पुदलस 

अिीक्षक को नोदर्टस िारी कर िो सप्ताह के भीतर एक व्यापक ररपोर्टक मांगी है। 

एनएचआरसी ने अस्पताल में भती कमकचारी की स्थिदत और उसे या मृतक के पररवारो ंको दिए िाने वाले 

दकसी भी मुआविे के बारे में दवदशष्ट् दववरण मांगा है। अलग से, अदिकाररयो ंने पुदष्ट् की दक अनकापले्ल 

दिले के िवाहरलाल नेहरू फामाक दसर्टी में एक िवा सुदविा में िहरीली गैसो ंके कारण कम से कम िो 

श्रदमको ंकी मौके पर ही मौत हो गई। गैस ररसाव तब हुआ िब श्रदमको ंने एक र्टैंक के पास एक वाल्व खोला। 

शवो ंको दवशाखापत्तनम के दकंग िॉिक अस्पताल में थिानांतररत कर दिया गया। (एएनआई) 
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Janta se Rishta 

जहरीली गैस ररसाव से मौतें: एनएचआरसी ने आंध्र सरकार से ररपोर्ट मांगी 

https://jantaserishta.com/local/andhra-pradesh/poisonous-gas-leak-deaths-nhrc-seeks-

report-from-andra-govt-4103158 

Bharti Sahu 24 June 2025 1:25 PM 

जहरीली गैस 

राष्ट्र ीय मानवाधिकार आयोग (एनएचआरसी) ने आंध्र प्रदेश के अनकापल्ली में एक अपधशष्ट् उपचार संयंत्र 

में जहरीली गैस की चपेट में आने से दो श्रधमको ंकी मौत और एक अन्य के घायल होने का स्वतः  संज्ञान धलया 

है शीर्ष मानवाधिकार धनकाय ने आंध्र प्रदेश के मुख्य सधचव और अनकापल्ली के पुधलस अिीक्षक को नोधटस 

जारी धकया और दो सप्ताह के भीतर मामले पर धवसृ्तत ररपोटष मांगी।एनएचआरसी द्वारा जारी एक पे्रस बयान 

में कहा गया है, "ररपोटष में घायल व्यक्ति के स्वास्थ्य की क्तथिधत, धजसका कधित तौर पर एक अस्पताल में 

इलाज चल रहा िा, और उसे और मृतक के पररजनो ंको धदए गए मुआवजे, यधद कोई हो, के बारे में जानकारी 

शाधमल होने की उम्मीद है।" 

जहरीली गैस ररसाव की घातक घटना की एक समाचार ररपोटष पर ध्यान देते हुए, मानवाधिकार आयोग ने 

कहा धक पे्रस ररपोटष की सामग्री, यधद सत्य है, तो पीध़ितो ंके मानवाधिकारो ंका गंभीर उलं्लघन करती है।11 

जून को अनकापल्ली में एक दवा कंपनी के अपधशष्ट् उपचार संयंत्र में राधत्र पाली में काम करते समय 

जहरीली गैस की चपेट में आने से दो कमषचाररयो ंकी मौत हो गई और एक अन्य को अस्पताल में भती कराया 

गया।कधित तौर पर, पीध़ित कमषचारी जहरीली गैस की चपेट में आने से बेहोश हो गए 

धजसके बारे में संदेह है धक यह गैस अपधशष्ट् उपचार प्रधयया के दौरान छो़िी गई िी।मानव अधिकार संरक्षण 

अधिधनयम, 1993 के तहत थिाधपत, NHRC, एक स्वायत्त वैिाधनक धनकाय है, जो मानवाधिकारो ंके प्रचार 

और संरक्षण के धलए भारत की धचंता का प्रतीक है। इसकी प्रािधमक भूधमका मानवाधिकारो ंकी रक्षा और 

प्रचार करना है, धजसे संधविान द्वारा गारंटीकृत या अंतराषष्ट्र ीय वाचाओ ंमें सधिधहत व्यक्तियो ं के जीवन, 

स्वतंत्रता, समानता और सम्मान से संबंधित अधिकारो ंके रूप में पररभाधर्त धकया गया है और भारत में 

न्यायालयो ंद्वारा लागू धकया जा सकता है।सवोच्च मानवाधिकार धनकाय को मानवाधिकार उलं्लघन की 

औपचाररक धशकायत प्राप्त धकए धबना, मीधिया ररपोटों, सावषजधनक जानकारी या अन्य स्रोतो ंके आिार पर 

स्वपे्ररणा से कारषवाई करने का अधिकार है। 
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Univarta 

जहरीली गैस ररसाव मामले में आंध्र प्रदेश के मुख्य सचिव, पुचलस अधीक्षक को एनएिआरसी का 

नोचिस 

https://www.univarta.com/nhrc-issues-notice-to-andhra-pradesh-chief-secretary-

superintendent-of-police-in-toxic-gas-leak-case/india/news/3497873.html 

भारत Posted at: Jun 24 2025 6:16PM 

नयी दिल्ली,24 जून (वाताा) राष्ट्र ीय मानवादिकार आयोग (एनएचआरसी) ने मंगलवार को एक फामाा कंपनी 

में जहरीली गैस के कारण िो लोगो ंकी मौतो ंसे संबंदित मामले में आंध्र प्रिेश सरकार के मुख्य सदचव और 

अनकापल्ली के पुदलस अिीक्षक को नोदिस जारी करके िो सप्ताह के भीतर मामले पर दवसृ्तत ररपोिा मांगी। 

एनएचआरसी ने अदिकाररयो ंसे िो सप्ताह के भीतर ररपोिा प्रसु्तत करने को कहा है दजसमें िुर्ािना में र्ायल 

हुए एक व्यक्ति के स्वास्थ्य के बारे में दवसृ्तत जानकारी मांगी गयी है। र्ायल का एक अस्पताल में पर इलाज 

चल रहा है। 
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In samachar 

NHRC ने आंध्र प्रदेश में जहरीली गैस के कारण दो श्रममको ंकी मौत और एक अन्य के घायल होने 

की खबर का स्वतः  संज्ञान मलया 

https://insamachar.com/nhrc-takes-suo-motu-cognizance-of-news-of-death-of-two-

workers-and-injury-of-another-due-to-poisonous-gas-in-andhra-pradesh/ 

Editor  Posted on 24 जून 2025 

राष्ट्र ीय मानवाधिकार आयोग (एनएचआरसी) ने एक मीधिया ररपोर्ट का स्वत: संज्ञान धिया है धक 11 जून, 

2025 को आंध्र प्रदेश के अनकापल्ली धजिे में एक दवा कंपनी के अपधशष्ट् उपचार संयंत्र में राधत्र पािी के 

दौरान काम करते समय जहरीिी गैस की वजह से दो कमटचाररयो ंकी मौत हो गई और एक अन्य को 

अस्पताि में भती कराया गया। कधित तौर पर, पीध़ित कमटचारी जहरीिी गैस की वजह से बेहोश हो गए, 

ऐसा संदेह है धक यह गैस अपधशष्ट् उपचार प्रधिया के दौरान छो़िी गई िी। 

आयोग ने जांच की है धक अगर समाचार ररपोर्ट की सामग्री सच है, तो पीध़ितो ंके मानवाधिकारो ंके उलं्लघन 

का गंभीर मुद्दा उठाती है। इसधिए, आयोग ने आंध्र प्रदेश सरकार के मुख्य सधचव और अनकापल्ली के 

पुधिस अिीक्षक को नोधर्स जारी कर दो सप्ताह के भीतर मामिे पर धवसृ्तत ररपोर्ट मांगी है। 

ररपोर्ट में घायि व्यक्ति के स्वास्थ्य की क्तथिधत, धजसका कधित तौर पर अस्पताि में इिाज चि रहा है, तिा 

उसे और मृतक के धनकर्तम संबंिी को यधद कोई मुआवजा धदया गया है, तो उसका धववरण भी शाधमि 

होने की उम्मीद है। 
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The Print Hindi 

मानवाधिकार आयोग ने जहरीली गैस से दो कममचाररयो ों की मौत के मामले में आोंध्र प्रदेश सरकार 

को नोधिस धदया 

https://hindi.theprint.in/india/human-rights-commission-issues-notice-to-andhra-pradesh-

government-over-death-of-two-employees-due-to-poisonous-gas/834299/?amp 

भाषा 24 जून, 2025 

नयी दिल्ली, 24 जून (भाषा) राष्ट्र ीय मानवादिकार आयोग ने मंगलवार को कहा दक उसने आंध्र प्रिेश के 

अनकापल्ली दजले में एक िवा कंपनी के अपदशष्ट् शोिन संयंत्र में काम करते समय जहरीली गैस की वजह 

से िो कममचाररयो ंकी मौत और एक अन्य के घायल होने की खबरो ंपर राज्य सरकार और एक वररष्ठ पुदलस 

अदिकारी को नोदिस जारी दकया है। 

आयोग ने कहा दक अगर समाचार की सामग्री सही है, तो पीद़ितो ंके मानवादिकारो ंके उलं्लघन के गंभीर 

मुदे्द ख़ेि होते हैं। 

आयोग ने एक बयान में कहा दक उसने ‘‘11 जून को आंध्र प्रिेश के अनकापल्ली दजले में एक िवा कंपनी 

के अपदशष्ट् शोिन संयंत्र में रात की पाली में काम करते समय जहरीली गैस की वजह से िो कममचाररयो ंकी 

मौत और एक अन्य को अस्पताल में भती कराने संबंिी खबर पर स्वतः  संज्ञान दलया है।’’ 

इसमें कहा गया है दक कदित तौर पर, पीद़ितो ंकी जहरीली गैस की वजह से मौत हो गई, दजसके बारे में 

संिेह है दक यह गैस अपदशष्ट् शोिन प्रदिया के िौरान दनकली िी। 

मानवादिकार आयोग ने कहा दक इसदलए, उसने आंध्र प्रिेश सरकार के मुख्य सदचव और अनकापल्ली के 

पुदलस अिीक्षक को नोदिस जारी कर िो सप्ताह में दवसृ्तत ररपोिम मांगी है। 

इसमें कहा गया है दक ररपोिम में उस घायल के स्वास्थ्य की स्थिदत का उले्लख हो सकता है, दजसका कदित 

तौर पर अस्पताल में इलाज चल रहा है तिा उसे और मृतक के दनकितम संबंिी को यदि कोई मुआवजा 

दिया गया है, तो उसका दववरण भी शादमल होने की उम्मीि है। 

भाषा वैभव दिलीप 

दिलीप 

यह खबर ‘भाषा’ नू्यज़ एजेंसी से ‘ऑिो-फीड’ द्वारा ली गई है. इसके कंिेंि के दलए दिदपं्रि दजमे्मिार नही ंहै. 
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The Indian Express 

NHRC takes cognisance of Etawah tonsuring incident, Akhilesh calls it `attack on 

PDA’ 

Four accused arrested, sent to jail after FIR registered against them, say police 

https://indianexpress.com/article/cities/lucknow/nhrc-takes-cognisance-of-etawah-

tonsuring-incident-akhilesh-calls-it-attack-on-pda-10086524/ 

By: Express News Service | Lucknow | June 25, 2025 01:24 IST 

3 min read 

Taking cognisance of an incident involving some “upper caste” men assaulting a 

kathavachak (religious speaker) and his associate from the Yadav community and 

tonsuring their heads, the National Human Rights Commission (NHRC) on Tuesday 

issued a notice to the Etawah district police and directed to submit an action taken report. 

The development came a day after a video of the incident went viral. 

Four accused have been arrested and sent to jail after an FIR was registered in the 

matter, police said. 

The accused were identified as Nikki Awasthi, 30, Pratham Dubey, 24, Ashish Tiwari, 21 

and Uttam Awasthi, 19. 

The alleged incident took place at Dadarpur village on Saturday (June 21) after the 

villagers objected to the kathavachak, Mukut Munni, identifying himself as a Brahmin. 

The NHRC sought the action taken report from the Etawah Senior Superintendent of 

Police (SSP) on the basis of a complaint filed by Bhopal-based Dr Ambedkar Jankalyan 

Samiti, which alleged the religious speaker and his associate from backward class were 

assaulted, their heads tonsured and human urine was thrown at them. 

Also, they were forced to rub their nose at the feet of a woman and their instruments were 

damaged, it was alleged. 

“The allegations made in the complaint prima facie seem to be a serious violation of 

human rights of the victims,” the commission observed in its notice. 

Mukut Munni said the incident took place after he informed the villagers about his caste. 

In a press statement, the police said the social media team at the police headquarters on 

Monday evening received a tweet through X, in which a video of tonsuring of a 

kathavachak was attached. Taking cognizance of the tweet, it was forwarded to Etawah 

district for necessary action, they said. 
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SSP Brijesh Kumar Srivastava said, “A video of villagers misbehaving with two individuals 

and cutting their hair against their will surfaced. The accused were identified with the help 

of the video.” 

Claiming it was an attack on PDA, Akhilesh Yadav said, “Members of the PDA family are 

being intimidated. If Bhagwat Katha is for everyone to listen to then everyone can recite 

it as well. Bhagwat Katha is related to Lord Krishna and if his true followers would be 

stopped from reciting it then we will not tolerate this disrespect.” 

The SP chief alleged that some people want to have a monopoly on the recitation of 

kathas, saying, “If such people have hostility towards PDA then they should stop taking 

donations from the community.” 

Earlier in the day, Uttar Pradesh Tourism Minister Jaiveer Singh said unnecessary hype 

should not be given to the incident as the accused have been arrested. 

 “I believe that caste has no privilege over merit and efficiency. One can do anything 

based on their ability. The incident is unfortunate. An FIR has been registered against the 

accused. There is no need to give this incident a political turn as no injustice towards 

anyone would be done under this government,” the minister said, claiming that Akhilesh 

“sees PDA in everything”. 
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Dainik Bhaskar 

ब्राह्मण ों ने जिस कथावाचक क  पीटा...अखिलेश ने उसे सम्माजनत जकया:इटावा में ब्राह्मण ों ने कहा- 

मजहलाओों से छेड़िानी की; यादव ों ने महासभा बुलाई 

https://www.bhaskar.com/local/uttar-pradesh/news/etawah-yadav-katha-vachak-beaten-

by-brahmin-akhilesh-yadav-press-conference-135302130.html 

लखनऊ 2 घंटे पहले 

यूपी के इटावा में कथावाचक की पपटाई का मामला यादव बनाम ब्राह्मण होता जा रहा है। राष्ट्र ीय 

मानवाजिकार आय ग ने इटावा के SSP से 10 पदन के भीतर काररवाई की ररपोटर तलब की है। 

अखखलेश यादव ने आज, सोमवार को कथावाचक और उनके सापथयो ंको लखनऊ बुलाया। उन्हें ढोलक 

और हारमोपनयम पिफ्ट की, कथा भी कहलवाई। 51-51 हजार रुपए देने का ऐलान पकया। 21-21 हजार 

रुपए पलफाफे में मौके पर पदए। 

अखखलेश ने कहा- प्रभुत्ववादी सीमाएं लांघ िए हैं। ये वचरस्ववादी लोि पसर तक मुड़वा दे रहे हैं, रातभर 

पीटते हैं, ढोलक छीन लेते हैं और पैसो ंकी मांि करते हैं। आखखर ये वचरस्ववादी और प्रभुत्ववादी लोि ताकत 

कहां से पा रहे हैं? यह सरकार हाटरलेस है, हर असंवैधापनक काम का समथरन करती है। 

वही,ं इटावा में ब्राह्मण महासभा ने SSP बृजेश कुमार श्रीवास्तव से मुलाकात की। कथावाचको ंने अपनी 

जापत छुपाई। धापमरक भावना भड़काई। मपहलाओ ंके साथ अभद्र व्यवहार पकया। चेतावनी दी पक यपद जल्द 

कथावाचको ंपर पुपलस ने एक्शन नही ंपलया तो आंदोलन पकया जाएिा। 

इस मामले में पवश्व यादव पररषद भी कूद आया है। संिठन के अध्यक्ष अवधेश यादव ने 25 जून को 'चलो 

इटावा' नाम से महासभा बुलाई है। अब पवस्तार से पपिए.... 

पहले लखनऊ में अखखलेश की पे्रस कॉन्फ्रें स 

लोि मर रहे, आप अपनी नजर उतरवा रहे: शाह पर तंज अखखलेश ने अपमत शाह का पबना नाम पलए तंज 

कसा। कहा- नजर उतारने का तरीका तो हमने और आपने देखा ही। बस बच ही िया कोई, पबजली कटने 

से अस्पताल में लोि मर रहे और आप अपनी नजर उतरवा रहे हो। दरअसल, रपववार शाम अपमत शाह, 

सीएम योिी के साथ वाराणसी के काल भैरव मंपदर पहंचे थे। यहां दशरन-पूजन के दौरान एक पुजारी ने शाह 

की दंड से नजर उतारी थी। 

अखखलेश की 5 बड़ी बातें 

1- कथावाचन के पलए कानून बना दो... इस सरकार का रवैया क्या है? इसका रास्ता क्या है? कई मौको ंपर 

मैंने कहा है- सरकार हाटरलेस है। हर असंवैधापनक काम का समथरन करती है। बाबा साहेब के संपवधान की 

प्रस्तावना के पहसाब से फैसले लेने लिें तो पजनके साथ अन्याय हो रहा है, उन्हें न्याय पमलने लिे। सरकार में 

बैठे लोि लिातार अन्याय करा रहे हैं। 
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वचरस्ववादी लोिो ंको इतनी तकलीफ है तो कह दें  पक पपछड़ो ंकी ओर से पदया िया दान कभी स्वीकार नही ं

करें िे। कथावाचन के पलए कानून बना दो पक यह पसफर  वचरस्ववादी लोि ही करें िे। चंदा, दान, चिावा 

स्वीकार न करें । 

2- वे नही ंचाहते पक यह एकापधकार पछने... जब सब सुन सकते हैं, तो सब बोल क्यो ंनही ंसकते? भािवत 

कथा भिवान श्रीकृष्ण से जुड़ी है। सचे्च कृष्ण भक्ो ंको भिवत कथा कहने से रोका जाएिा, तो कोई यह 

अपमान क्यो ंसहेिा? कुछ लोि कथावाचक में अपना एकापधकार बनाए रखना चाहते हैं। वे नही ंचाहते पक 

यह एकापधकार पछने। कथावाचन को पजन्होनें भावना की जिह व्यवसाय बना पलया है। असल समस्या वही 

है। 

कभी घर और कभी मंपदर को धुलवाकर पीडीए का अपमान करते रहे हैं। अब तो ये वचरस्ववादी लोि सीमाएं 

लांघ िए हैं। पसर तक मुड़वा दे रहे हैं। आखखर ये वचरस्ववादी और प्रभुत्ववादी लोि ताकत कहां से पा रहे 

हैं? हमने सुना है पक देश की सवोच्च सीट पर बैठे लोिो ंके साथ भी अपमान हआ। सच यह है पक पीडीए 

पर अत्याचार बि रहा। पाल समाज की बेटी के साथ अन्याय हआ। पपता पर मुकदमा लिाकर जेल भेज 

पदया, इनाम घोपषत कर पदया िया। 

3- PDA समाज ने अलि से कथा कहनी शुरू की तो वचरस्व खत्म हो जाएिा हमारी पाटी के लोि जब जा 

रहे थे, पुपलस लिाकर रोक पदया िया। इसका असली कारण यह है पक उन्हें लिता है पक उनके पीछे 

सरकार खड़ी है। लेपकन अब पीडीए समाज इसका जवाब डटकर देिा। भाजपा को लिता है पक कथावाचक 

पर पकसी का एकापधकार है, तो कानून बनाकर पदखा दें। पजस पदन पीडीए समाज के लोिो ंने अलि से 

कथा कहनी शुरू कर दी, उस पदन प्रभुत्ववादी समाज का वचरस्व खत्म हो जाएिा। 

4- 2500 लोि ही पूरी सरकार चला रहे सुल्तानपुर में महेंद्र प्रताप को िोली मार दी िई। महोबा में पपछले 

महीने दपलत नवपववापहत जोडे़ को अपमापनत पकया िया। घर के सामने से तभी िुजर सकते हैं, जब चप्पल 

उतारकर जाएंिे। नही ंतो अपमापनत होना पडे़िा। 

एटा में शोभा यात्रा नही ंपनकालने दी िई। अमे्बडकर निर में दपलत समाज के साथ अपमान हआ, पुपलस ने 

उन्हें ही पीटा। यह सब इसपलए हो रहा है पक 2500 लोि ही पूरी सरकार चला रहे हैं। सरकार में बैठे लोि 

कुछ भी कर सकते हैं। 

5- सरकार में लोि पहस्ट्र ीशीटर... अखखलेश ने बािी पवधायको ंको लेकर कहा- अभी आप सपा के हैं, मंत्री 

बनाए जाएंिे, तो आप को इस्तीफा देना पडे़िा। मंत्री सबको बनना था। पैकेज क्या पमला था। सरकार में 

लोि पहस्ट्र ीशीटर हैं। मुख्यमंत्री और उप मुख्यमंत्री ने अपने ऊपर से केस वापस नही ंपलया क्या? 

इटावा में आज क्या हआ, पपिए... 

अरुण दुबे बोले- कथावाचक ने अपनी जापत पछपाई ब्राह्मण महासभा के प्रदेश अध्यक्ष अरुण दुबे ने मंिलवार 

को इटावा के शखक् धाम िेस्ट् हाउस में बैठक की। उन्होनें जापत छुपाने के आरोपी कथावाचक और उसके 

सापथयो ंके खखलाफ भी काररवाई की मांि की है। 

इसके बाद अरुण दुबे के नेतृत्व में एक प्रपतपनपधमंडल ने वररष्ठ पुपलस अधीक्षक बृजेश कुमार श्रीवास्तव से 

मुलाकात की। कथावाचक और उनके सहयोपियो ंके खखलाफ पशकायती पत्र सौपंा। आरोप लिाया पक 
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कथावाचको ंने अपनी जापत छुपाई, धापमरक भावना भड़काई और मपहलाओ ंके साथ अभद्र व्यवहार पकया। 

संिठन ने चेतावनी दी पक यपद जल्द उपचत काररवाई नही ंहई तो आंदोलन पकया जाएिा। 

मपहला ने कहा- कथावाचक ने अभद्र व्यवहार पकया, पूजा खंपडत की पीपड़त मपहला रेनु पतवारी ने भी 

एसएसपी से पमलकर कथावाचको ंपर िंभीर आरोप लिाए। उन्होनें ने बताया, मेरे घर कथा करने आए 

कथावाचक ने अभद्र व्यवहार पकया। उनके झोले से बरामद आधार काडर में उनकी जापत अपिहोत्री पलखी 

पमली, इससे उनकी जापत पर संदेह हआ। मपहला ने यह भी आरोप लिाया पक कथावाचक द्वारा उनकी कथा 

को जानबूझकर खंपडत पकया िया। 

आरोपी युवक मनु के चाचा सोनू पतवारी ने आरोप लिाया पक कथावाचको ंने न केवल जापत छुपाई, बखि 

जानबूझकर ग्रामीणो ंको भ्रपमत पकया। उन्होनें कहा पक कथावाचको ंमें से एक की बहन िांव के पास ही 

रहती है, पजससे जानकारी पमलने के बाद ही सच्चाई सामने आई। 

ब्राह्मण महासभा ने 4 सबूत पदए... 

सपा पजलाध्यक्ष बोले- ब्राह्मण महासभा के आरोप पनराधार समाजवादी पाटी के पजलाध्यक्ष प्रदीप शाक्य ने 

ब्राह्मण महासभा के आरोपो ंको पनराधार बताया। उन्होनें इटावा में पे्रस कॉन्फ्रें स की। कहा, अिर कथावाचको ं

से कोई आपपि थी तो पहले पशकायत क्यो ंनही ंकी िई। यपद कथावाचको ंपर िलत तरीके से कोई काररवाई 

की िई, तो सपा भी आंदोलन के पलए बाध्य होिी। 

इटावा के एसएसपी बृजेश कुमार श्रीवास्तव ने बताया- 

बकेवर प्रकरण को लेकर कुछ लोिो ंने मुलाकात की है। उनकी बात सुनी िई है, लेपकन अब तक कोई 

पलखखत पशकायत प्राप्त नही ंहई है। पुपलस पनष्पक्ष जांच कर रही है और जो भी दोषी होिा, उसके खखलाफ 

सख्त कानूनी काररवाई की जाएिी। 

अब पूरा मामला जापनए 

इटावा के दादरपुर िांव में 22 जून को ब्राह्मणो ंने यादव कथावाचक और उनके सापथयो ंसे मारपीट की थी, 

लेपकन इसका वीपडयो कल सामने आया। कानपुर के कथावाचक मुकुट मपण पसंह के मुतापबक, ब्राह्मणो ंने 

पहले उनकी जापत पूछी। जब उन्होनें बताया पक वे यादव पबरादरी से हैं, तो उन पर दपलत होने का आरोप 

लिाते हए धमकाया। 

कहा- ब्राह्मणो ंके िांव में भािवत पाठ करने की पहम्मत कैसे की। इसके बाद उनकी चोटी काट दी और पसर 

मंुडवा पदया। एक मपहला के पैर पर नाक रिड़वाई िई। उनके सापथयो ंके साथ भी मारपीट की। उनका भी 

पसर मंुडवा पदया और हारमोपनयम तोड़ पदया। 

घटना के बाद कथावाचक सोमवार को सपा सांसद पजतेन्द्र दोहरे के साथ एसएसपी से पमलने पहंचे। SSP 

के आदेश पर कोतवाली में अतुल, मनीष, पपू्प बाबा और डीलर पर नामजद और 50 अज्ञात के खखलाफ 

मामला दजर पकया िया। पुपलस ने मामले में 4 लोिो ंको पिरफ्तार पकया है। 
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अपराध: इटावा में कथावाचक के साथ बबबरता पर राष्ट्र ीय मानवाधधकार आयोग ने धिया संज्ञान, 

नोधटस जारी 

https://www.bhaskarhindi.com/other/news-1154992 

24 जून 2025 

नई दिल्ली, 24 जून (आईएएनएस)। उत्तर प्रिेश के इटावा दजले से एक दिल िहला िेने वाला मामला सामने 

आया है, जहाां एक धादमिक कथावाचक के साथ उसकी दिछडी जादि के कारण बबिरिा और अिमानजनक 

व्यवहार दकए जाने की दशकायि िजि की गई है। इस मामले में राष्ट्र ीय मानवादधकार आयोग (एनएचआरसी) 

ने कडा रुख अिनािे हुए उत्तर प्रिेश सरकार के अदधकाररयोां को नोदटस जारी दकया है और दवदधसम्मि 

कारिवाई के दनिेश दिए हैं। 

राष्ट्र ीय मानवादधकार आयोग के अध्यक्ष दप्रयांक कानूनगो ने मांगलवार को सोशल मीदिया पे्लटफॉमि एक्स िर 

एक िोस्ट साझा करिे हुए इस घटना की जानकारी िी। उन्ोांने दलखा, "उत्तर प्रिेश के इटावा में दिछडी 

जादि से होने के कारण धादमिक कथा वाचक को िीटने, म ांिन करने व मदहला के िैरो ां िर नाक रगडवाकर 

िेशाब दछडकने के वीभत्स कृत्य की दशकायि प्राप्त हुई है। दशकायि के आधार िर राज्य सरकार के 

अदधकाररयोां को नोदटस जारी कर दवदधसम्मि कायिवाही करने एवां आयोग को ररिोटि पे्रदिि करने के दनिेश 

दिए गए हैं।" 

बिा िें  दक यह घटना बकेवर थाना के्षत्र के िािरि र गाांव की है, जहाां 21 जून को एक भागवि कथा का 

आयोजन दकया गया था। कायिक्रम में कथावाचक म क ट मदण और आचायि सांि दसांह कथा वाचन कर रहे थे। 

आयोजन के िौरान क छ ग्रामीणोां ने कथावाचकोां की जादि को लेकर आिदत्त जिाई। आरोि लगाया गया दक 

कथावाचकोां ने स्वयां को ब्राह्मण बिाकर कथा का आयोजन दकया, जबदक वह अन्य जादि से हैं। इसी दववाि 

ने िूल िकडा और क छ लोगोां ने कथावाचकोां के साथ मारिीट श रू कर िी। इिना ही नही ां, उनकी इच्छा 

के दवरुद्ध उनके बाल भी काट दिए गए। इस अमानवीय कृत्य का वीदियो दकसी ने बना दलया, जो बाि में 

सोशल मीदिया िर िेजी से वायरल हो गया। 

वीदियो के वायरल होने के बाि के्षत्र में िनाव की स्थथदि उत्पन्न हो गई। थथानीय लोगोां और धादमिक सांगठनोां 

ने इस घटना की कडी दनांिा की और िोदियोां के स्खलाफ सख्त कारिवाई की माांग की। वररष्ठ ि दलस अधीक्षक 

(एसएसिी) बृजेश क मार श्रीवास्तव ने मामले को गांभीरिा से लेिे हुए सोशल मीदिया मॉदनटररांग सेल को 

ित्काल कारिवाई के दनिेश दिए। सेल ने वायरल वीदियो का सांज्ञान दलया और मामले की जाांच श रू की। 

िीदडि कथावाचकोां की िहरीर िर सांबांदधि धाराओां में म किमा िजि दकया गया। ि दलस ने त्वररि कारिवाई 

करिे हुए चार आरोदियोां आशीि (21 विि), उत्तम (19 विि), प्रथम उफि  मन  (24 विि) और दनक्की (30 विि) 

को दगरफ्तार कर दलया। इनमें दनक्की िर कथावाचकोां के बाल जबरन काटने का म ख्य आरोि है। 

एसएसिी बृजेश क मार श्रीवास्तव ने सोमवार को बिाया दक यह घटना बकेवर थाना के्षत्र के एक गाांव में 

आयोदजि भागवि कथा के िौरान हुई, जहाां कथावाचक के साथ कदथि िौर िर मारिीट, अिमानजनक 

व्यवहार और उनकी चोटी काटने की घटना हुई। स बह से ही सोशल मीदिया िर वायरल वीदियो और 

दशकायि के आधार िर हमने कारिवाई श रू कर िी है। अिर ि दलस अधीक्षक (एएसिी) के नेिृत्व में एक 
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जाांच टीम गदठि की गई है, जो इस मामले की गहन दववेचना कर रही है। िीदडि की िहचान कर ली गई है 

और सभी आरोिोां की दनष्पक्ष जाांच की जाएगी। 

उन्ोांने कहा दक िोदियोां के स्खलाफ कठोर कारिवाई स दनदिि की जाएगी। ि दलस इस मामले में िूरी गांभीरिा 

से काम कर रही है। ऐसी घटनाएां  सामादजक सौहािि  को न कसान िहुांचािी हैं। िोदियोां के स्खलाफ सख्त 

कारिवाई की जाएगी, िादक भदवष्य में ऐसी घटनाओां की ि नरावृदत्त न हो। 

अस्वीकरण: यह नू्यज़ ऑटो फीि्स द्वारा स्विः  प्रकादशि हुई खबर है। इस नू्यज़ में BhaskarHindi.com 

टीम के द्वारा दकसी भी िरह का कोई बिलाव या िररवििन (एदिदटांग) नही ां दकया गया है| इस नू्यज की एवां 

नू्यज में उियोग में ली गई सामदग्रयोां की समू्पणि जवाबिारी केवल और केवल नू्यज़ एजेंसी की है एवां इस 

नू्यज में िी गई जानकारी का उियोग करने से िहले सांबांदधि के्षत्र के दवशेिज्ञोां (वकील / इांजीदनयर / ज्योदिि 

/ वास्त शास्त्री / िॉक्टर / नू्यज़ एजेंसी / अन्य दविय एक्सिटि) की सलाह जरूर लें। अिः  सांबांदधि खबर एवां 

उियोग में दलए गए टेक्स्ट मैटर, फोटो, दवदियो एवां ऑदिओ को लेकर BhaskarHindi.com नू्यज िोटिल 

की कोई भी दजमे्मिारी नही ां है| 
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NHRC ने पेद्दा धनवाडा के ककसान ों पर झठेू मामल ों क  लेकर पुकलस के खिलाफ मामला दर्ज ककया 

https://jantaserishta.com/local/telangana/nhrc-files-case-against-police-for-filing-false-

cases-against-pedda-dhanwada-farmers-4103415 

Payal 24 June 2025 2:42 PM 

Hyderabad.हैदराबाद: राष्ट्र ीय मानवाधिकार आयोग (एनएचआरसी) ने जोगुलम्बा गडवाल धजले के पेड्डा 

िनवाडा गाांव के धकसानोां के खिलाफ कधित तौर पर झठेू मामले दजज करने वाले पुधलसकधमजयोां के खिलाफ 

मामला दजज धकया है। धकसानोां ने पयाजवरण और आजीधवका सांबांिी धचांताओां का हवाला देते हुए अपने गाांव 

के पास इिेनॉल सांयांत्र की स्िापना के खिलाफ धवरोि प्रदर्जन धकया िा। 5 जून को एनएचआरसी में याधचका 

दायर करने वाले वररष्ठ अधिवक्ता आई. रामा राव ने सोमवार को इस घटनाक्रम की पुधष्ट् की। उन्ोांने आरोप 

लगाया धक राजोली पुधलस ने प्रदर्जनकारी धकसानोां पर हमला धकया और उन्ें झठेू मामलोां में फां साया, और 

पीधडतोां के धलए मुआवजे के साि धजमे्मदार लोगोां के खिलाफ कारजवाई की माांग की। 

रामा राव ने कहा, "एनएचआरसी ने अपने सांचार में मुझे सूधचत धकया धक उसने पेड्डा िनवाडा घटना के 

सांबांि में एक मामला (पांजीकरण सांख्या 854/36/2/2025) दजज धकया है।" धवरोि प्रदर्जन के बाद, 12 

धकसानोां को धगरफ्तार धकया गया और 40 अन्य के खिलाफ मामले दजज धकए गए। इस घटना की नागररक 

समाज और अधिकार कायजकताजओां ने व्यापक आलोचना की। 18 जून को लोगोां में गुस्सा तब और बढ़ गया 

जब कुछ तस्वीरें  सामने आईां धजसमें धगरफ्तार धकसानोां को हिकडी लगाकर आलमपुर कोटज में घुमाया गया 

जबधक उन्ें जमानत धमल चुकी िी। इन तस्वीरोां के बाद सोर्ल मीधडया पर धनांदा की लहर दौड गई और 

पुधलस की जवाबदेही की माांग धफर से रु्रू हो गई। 
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Hindustan 

दिल्ली से पहुंची एनएचआरसी की टीम ने मोबाइल मेदिकल यूदनट का दलया जायजा 

दिल्ली से आई नेशनल हेल्थ रिसोसस सेंटि की तीन सिस्यीय टीम ने सिि अस्पताल में मोबाइल मेदिकल 

यूदनट का दनिीक्षण दकया। टीम ने सुदिधाओ ंकी जानकािी ली औि कहा दक यह मिीजो ंकी सुदिधा के दलए 

है। हालांदक, यूदनट... 

https://www.livehindustan.com/jharkhand/sahibganj/story-nhrc-monitoring-team-

reviews-mobile-medical-unit-at-sahibganj-hospital-201750787864622.amp.html 

Tue, 24 Jun 2025, 11:27:PM Newswrap दहन्िुस्तान, सादहबगंज 

सादहबगंज। दिल्ली से िो दििसीय िौिे पि पहंची तीन सिस्यीय नेशनल हेल्थ रिसोसस सेंटि (एनएचआिसी)की 

मॉदनटरिंग टीम मंगलिाि को सिि अस्पताल में मोबाइल मेदिकल यूदनट का जायजा दलया। टीम में िॉ. 

दियंका, िॉ. िीपाली ि िॉ. कनल थे। इस िौिान टीम ने मोबाइल मेदिकल यूदनट में मौजूि सुदिधाओ ंके 

बािे में जानकािी लेते हए एलटी से कई दबंिुओ ंपि पूछताछ की । टीम ने कहा दक मिीजो ंकी सुदिधा के 

दलए मोबाइल मेदिकल यूदनट दिया गया है। इसमें ओपीिी की सािी सुदिधा उपलब्ध होनी चादहए। किीब 

िो सप्ताह से मोबाइल मेदिकल यूदनट खिाब िहने के चलते अस्पताल परिसि में ही खड़ी है। 

इसके चलते ग्रामीण के्षत्ो ंके मिीजो ंको काफी पिेशानी हो िही है। मौके पि िॉ. सतीबाबू िाबड़ा, चालक 

दिजय आदि थे। 
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